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[Shri Hem Barua]

butchered. May I know what pres-
sure our Government is bringing on
the barbarous Pakistan Government?
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Mr. Speaker: Order, order.
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Shri Kapur Singh (Ludhiana): May
1 say a few words before you close
this matter?
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Shri Kapur Singh: Not discussion,
but only a statement.

Mr. Speaker: It is the same thing.
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point of order, Sir. This House is a Cal|
supreme body and it is a secular
body. How can we make any recom-
mendation or give any decision on a
matter which is connected with reli-
gion?
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Mr. Speaker: There is no need for
point of order. When I am not admit-
ting it, where is the question of any
point of order? 1 cannot do any-
thing in this. That finishes the mat-
ter.
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Shri Tyagi (Dehra Dun): Informal-
ly we all agree. No formal resolution
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

Shri Krishnamoorthy Rao (Shim-
oga): Sir, I beg to present the Thirty-
fourth Report of the Committee on
Private Members’ Bills and Resolu-
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